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PER:  BENCH 

 

Learned Counsel for the Appellant informs that Appellant has 

settled the issue under “Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019” and obtained discharge certificate in the form of Form 

No. SVLDRS-4. 

 

2. Learned Authorised Representative confirms that entries in Form 

No. SVLDRS-1 and 4 like appeal number, duty amount and settlement 

amount are in order.   
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3. Taking note of the submission and request made by learned 

Counsel for the Appellant that issue has been settled under “Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019”, we allow the 

same and dismiss the appeal as withdrawn. 

 

(Dictated and Pronounced in the open court) 

 

  

 

(Dr. Suvendu Kumar Pati) 

Member (Judicial)  
 

  
 

 
(Anil G. Shakkarwar) 

Member (Technical) 
 

 Prasad 

 


